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SHRI GOPALSINH G,
(Gujarat): Madam...

THE DEPUTY CHAIRMAN: I£f I
allow everything, thenwhat I shal]l I do
with those who have got permission? I
have to adjourn the House now. You can
speak in the evening.

SOLANKI

SHR1I GOPALSINH G. SOLANKI:
Madam, I would like to associate myself
with a single sentence omnly—that the
Centra] - Government may release sufficient
funds for the Gujarat State to meet the
scarcity needs.

THE DEPUTY CHAIRMAN: That is
better.
Iddigation facililes in  Dungarpur,
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SHRI S. MUTHUMANI (Tamil Nadu):
Thank you, Madam, for giving this oppor-
tunity. I wouid like to raise an impor-
tant mattsr regarding an obstacle creaied-
by the Centre in the Tamil Nadu Gov-
ernment’s attempt to bring about laad
reforms in the State.

The Government of Tamil Nadu has
proposed to bring in an amendment to-
the Tamil Nadu Urban (Ceiling and Re-
gulation) Act, 1978, to make a specific
provision in the said Act so as to pro-
vide that the excess vacant land held by
any corporation that 15 exempted irom
the ceiling provisions of the Act, should
not be transferred by way of sale, mor-
tgage, gift, lease or otherwise without the
previous permission of the Competent
Anuthority. Since the Subject of the draft
Bill falls within the scopz of entry 18
of the State List as also entries 6, 7 and
48 of the Concurrent List, the Tamil
Nadu Government sent copies of the
Tamil Nadu Urban Land (Ceiling and
Regulation) Amendment Bill, 1992 on
22-9-92 to the Union Ministry of Home
Affairs for the concurrence of the Gov-
ernment of India, After that, nine re-
minders have been sent. The last re-
minder was sent yesterday.

But, for unknown reasons, the Gov-
ernment of India is maintaining a stony -
silence. The provisions of the draft Bill
are consistent with the provisions of the
Constitution, including those relating ¢o-
the Fundameatal Rights. Yet, beeauts of



